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ORIGINAL APPLICATION NO.551 of 1987

(ORDERS OF THE TRIBUNAL)
The applicant herein is an'emplgyae of the
Survey of India, No.78 Party (scc), Uppal, Hydgrabad
quastions the Order no.C.31/18-B-7 dsted 3-3-1987 issued
by the SubsrintEnding Su;veybf'in-charge of the above
Party, which rsads as follows :- \ o -

"0.C.51 Party (SCC) has. intimated that you vere
drawn an LTC advance of Rs,2,730/- during May, 1982,
On the basi$ of your L,T.C. claim an amount of
Rs.817/- reimbursed to you during September,.82.

Now it has been informed to us that the L,.T.C.

claim submitted you are proved to be false. VYou

are therefore advised to refurd the Pull‘amount
tagether'uith.interest and-penal rate of intérést
failing which disciplinary action may be initiated:
againstlyou." ‘

?

2. We have hedrd Sri D.Linga Rao, Counsel for the

" applicant and Sri N.R.Devaraj, C.G.S5.C. Por the Resbondants.

. _ ] YeNeals . ‘
Prima facie, this order azppeershid~lemsk~ighthat the decgi-
sion has been taken without any proper notice, withaout
furnishing any detzils and without giving an opporfunity

to tha applicant to-represant his case. Sri Devaraj,

it

Counsel Por the Department states that/is open to the

applicant to make a representation or appeal against this
order, which the applicant has not done so far, although
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the order was issued on 3-3-1987. The Department is
uilling to examine the representations made by the
applicant and furnish him all the details available
with them, which formed the basis for iséuem the

order of rescovery and also give him an opportunity

;;ﬁ.plaégﬁhis defence, In the im circumstances, we

direct the epplicant to make a representations within
10 days from the date of this Order to the next

superior authority and such authority shall dispose

.of the representation within a reasonable time. Till

the disposal of the representation of the applicant
(_o.-;U’“““) ’ -
by thE'authorit%fa, the recavery propeeetd to be made

shall be stayead.

3. With the above directions, the applicatioh is
disposed of at 'the time of admission.

18.N.JAYAS IMHA ] I D.SURYA RAQ }
Vice-Chairman, Member (Judl, )

drd Septembser,1987.
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